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NT AUTHORITY, ASSAM

OFFICE OF THE STATE EN SESSME
VIRONMENT IMPACT AS GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE,

BAMUNIM WAHATIL - 21.
No. SEIAA.3831/2024/17 AIDAM, GL Date. 13/11/2024

From:
The Member Secretary
State Environment Impact Assessment Authority Assam,

Bamunimaidam, Guwahati-21.
To,

Smti Rashhmi Singhee, Advocate

6% floor, Asha Towers,

34/1 Bondel Road, Kolkata-19

E-mail id — rashmibothra24@gmail.com
Contact no- 98301-93031

Sub:  Regarding NGT Case no.196/2024/EZ, Arup Jyoti Das & Ors Vs State of Assam & Ors.

Madam,

With reference to the subject cited above, please find enclosed herewith the Counter

Affidavit duly signed by the undersigned to be submitted before the Hon’ble NGT, EZ Bench,
Kolkata which is listed on 14.11.2024.

Yours faithfully.

Enclose. Affidavit W

M ember Secretary
SEIAA, Assam

@HBamunimaidam, Guwahati -21
vd
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SUBIN- ASAS1705230433990612030654W ’
Purchased by MAUCHUMI BARUA "
Description of Document Article 4 Affidavit '
Property Description AFFIDAVIT : q %s 2
Consideration Price (Rs.) 0 | o
First Party e U : ;

MAUCHUMI BARUA ’
Second Party © NA e ’
Stamp Duty Paid By : MAUCHUMI BARUA T °
Stamp Duty Amount(Rs.) 100 :

(One Hundred only)
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BEFORE THE LEARNED NATIoNAy, qriEN TRIBUNAL AT KOLKATA

EASTERN ZONE pgncH, KOUKATA

0.A. No. 196 of 2024/EZ

IN THE MATTER OF:
Arup Jyoti Das & Others = ocemmmmmmmee= Applicant
Versus
The State of Assam & Others = = cemmmmmemm=====""""" Respondents
INDEX
Sl |Particulars Page
No

No.
Affidavit filed by the Respondemt No. 6, State
Environment Impact Assessment Authority, Assam.

1&2

Filed by:

Smt Rashhmi Singhee
Advocate MAH/5350/2012
Date: 13.11.2024

| INA B{RUA
' cOVY. OF ASSAM

(Metro) cuwahati
d. No. AM-37

A

NOTARY
Kamrup
Reg

49 NOV 20
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BEFORE
THE HON'BLE NATIONAL GREEN TRIBUNAL
OLKATA

EA
(THROI?(;II‘{ERN ZONE BENCH. ¥
P(I)-IYSICAL HEARING WITH HYBRID MODE)
AA. No. 196 of 2024/EZ
Arup Jyoti Das & Others e
Versus
Respondents

The State of Assam & Others
at No. 6

Counter Affidavit on behalf of the Opposite party / Res onde
Authority |SEIAA|, Assam

State Environment Impact Assessment

ni Barua, aged about 55 years, at

I, Mauchumi Barua, D/o of Lt. Rohi
ronment Impact

ecretary, State Envi

present working as Member S
ly affirm and state as

Assessment Authority, Assam, do hereby solemn

follows.
am the deponent in this affidavit and [ have been duly
pehalf of the Opposite

9. That, I
d to swear this affidavit on

authorize
Party/ Respondent No.6 before this Hon

der dated 07.09.2024 of Hon’ble

hereof. 1 am well acquainted

Jevant official records. Any
sent affidavit

[ have gone through the or

3. That,
ents t

Tribu
h the facts of the casc an

nal and understood the cont
wit d the reé
ention, allegation or averment not dealt with in the pre

nts made in the 0.A. No. 196[2024[EZ

onent humbly

cont
shall be construed as denied.

That, in reply to the averme
«the application” the dep

t Clearance Certificate was €VeT applied for
Bajali, Assamn.

(hereinafter referred to as

submits that No Environmen

any project in the River Kaldiya within District-

,g_,, 7 -
Y .
ay

 With reference to the Par
¢\ w0 A 4

[ b7 8¢, \ &
. [ \N ‘(,_;no..épphcag n has so fa

ano 1to13,1do not make any comments as
r been received by the office of the SEIAA,

Metro) Guwahatl
I s ANA T

INAMARUA
9 N0} mﬁoTARb G(}g _OF ASSAM 2

Kamrup (




Assam.

6. That the facts stated above iy this counter affidavit are true to the best

of my knowledge and belief wh;cp, are based °° official records that I

believe to be true.

7. That the deponent reserves the right to file further affidavit as and

when necessary.

Identified by

Advocate .
W W

Deponent

VERIFICATION

W alov 20
Verified at Q\LUAQML on this day of _!3____}_\[ _______ D that

the contents of the above affidavit are true and correct on the basis of the

records maintained by the Respondent in the daily course of its business, no

part of it is false and nothing has 'been concealed therefrom.

Place:
- | WW /QNWJU
7S ¥ Deponent
LINA IPARUA

NOTARY GOWT. OF ASSAM
Kamrup (Metro) Guwahati
Regd. No. KAM-37

it 4 3 NOV 7008
Mdendine
/{;}QW caditew
Advocate
Fnrl No.
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